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Appl icant has claimed that he was
engagyed as Casual Labourer under the Respon.
dents in Telecom Depa-tment of Government of

P India.It is the case of the Applicant that
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2. It appesrs frem Annexurew: 4»vd..ated
15.10.2003 ef the Original Applicatien thd
it has slrecdy been declded te regularise few
left-sut casual labourers.lt appe ars that out
of 1437 Casual Labourers identified,enly 455
Casual Labourers afe going te be regularised,
for which their bie-datas were called for
(under Amnexure-A/4 dated 15.10,2003) te be
furnished by 31.10,2003 ,Taking clude frem this
Mr,Akhaya Kumar Mishra, leanned ceunsel
appearing for the Appliant states that
expeditious steps are belng taken te retuiarise
45% casual labeurers by umjustly ig?wring the
cases ef the ipplica t; who has placed en
record fewnaterials te substantiate his case
as male out in this Cea.U/s,19 ef the AT,
Act, 1985,

3. It is alse the case of the
Applicant that he has represented to the
authorities fer redressal of his grievance
and that,witheut paying any heed teo his caség
griévance, expeditious steps are being taken :
surreptitiously ‘to regularise a few casual
labourers.Te state in nut-shell,gress mala-
fides have been alleged in “this CaSes

4. In the aferesaid premises,without
waisting any time te examine this case, the
same is hereby disposed of reguiring the
Respondents te exanineland if required by
re-examining) the case ef the Applicant,
herein(even by giving him persenal hearing
with reference te r ecords)befere preceeding

t® regularise any ef the left out casual‘T;
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lakourers; It is hewever,made clear that witheut

examining (re-examining) the case of the Applicant
and intimating him the result thereef, the Resp-
enients should not give any finality te the matter
relating te the regularisatien of left-out casual

labourers,

S With the aferesaid observatiena and
directions,this case is dispesed ef;by giving liberty
te the Applicant te furnish details(iacluiing all
detalls) as required in the letter dated 15.10.93
about himself (to the &e‘su@nlentu) in order to
substantiate his case;in shape of representation
by09.01.2004,.3end ceples of this order teo the
Respendents, alengwith cepies ef this Oe e and free
copies of this order be given te learned counsel
appearing for the Applicent and Mr,S5.B.Jena,

learned Additienal Standing Counsel feor the Unien
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l;,%f*éé {4/7\ ) of Indlazen whem a cepy of thisz C.A. has alreaﬁy
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been served.
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